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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
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E). Application No. é% ofc7()

Avinash s/o Prataprao lele .o Applicant

, e VEISUS =

Union of India and Others., .. Respondents’

LIST OF - DOCUMENTS

ﬁ)(}r{3v ™
N =
Sre. Particulars. Annexure Page No,
No. - No.
1, Charge~sheet,dt.30-3-1986 P )
2. Reply to the charge-sheet 311 ' ]2
"dt.11-4-1986,
3. Bnguiry\pgoceedings,
dt£$642~{§87. . '
lefter #» Sec Calccdle oL 13-17
4, Finding RKReporty ,
Aty 16221987 -~
5. Order of punishment, N gé
dt.27-2-1987, ]
6. Order in Appeal .
dated L0 .12Rg v_ /9

Counsel for Applicant,
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 0ffice Netes, Offlce Memorandum, of
Coram, Appearances, Tribunal's Orderc
of directions and Registrar's Orders
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Date $ 1.6.1990,
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Neither the applicant nor his
advocate is present as they uere !
direct8d not to remain present today.;

Mr.S.B. Nande, Foreman,Vigilance
Ordnance Factory, Nagpur is present
on behalf of the Respondents, He
says that the applicant has not !
served copy of the petition and o
therefore the reply is not filed toda:
He -therefore prays to grant time for
filing reply.,

Office is directed to send a 4
communication to the applicant to
serve copy of the petition on the.
Respaondents under intimation to this |
office., |

Adjourned to 25,7.1990 for !
reply and further directions.

No notice to either side. i?

Neither the Applicant nor.
his Advocate is present as they
were directed not to remain
present. '

Y

Mr. Dongre,LDC, Ordnance
Factory is present on behalf
of Respondents.

Mr. Dongre has filed .
reply on behalf of Respondents
and has undertaken to serve
copy on the Applicant,

Adjourned to 1.10.90 for
filing proof of service of
reply on the Applicant.

gl
Dy. Registrar,
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None present fof either side,

o Adjourned to 13, ll 90 for ., -
- filing proof of serv1ce as a last
~chance/
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As per-direction of the
. . : Hon'ble Vice Chairman dsted
24.8.93,the matter is taken up

\Nb/érom Sine-die list. Fixed for J
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